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ITEM NO.59 COURT NO.5 SECTION X

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 845/2018

RELIANCE COMMUNICATION LIMITED & ORS. Petitioner(s)
VERSUS

STATE BANK OF INDIA & ORS. Respondent(s)

WITH

CONMT.PET. (C) No. 2212-2213/2018 in SLP(C) No. 30058-30059/2018
(XVII)

Date : 14-12-2018 These petitions were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
HON'BLE MR. JUSTICE NAVIN SINHA

For Petitioner(s) Mr. Tushar Mehta, SG
Mr. P.S. Narsimha, ASG
Mr. R. Balasubramanian, Adv.
Mr. Sachin Sharma, Adv.
Ms. L. Charanya, Adv.
Mr. G.S. Makker, Adv.

Mr. Kapil Sibal, Sr.Adv.
Mr. Mukul Rohatgi, Sr.Adv.
Mr. Mahesh Agarwal, Adv.
Ms. Shally Bhasin, Adv.
Mr. Prateek Gupta, Adv.
Mr. Vaibhav Niti, Adv.

Mr. E. C. Agrawala, AOR

Mr. Sumit R. Sharma, AOR

For Respondent(s)
Mr. Bhargava V. Desai, AOR

Mr. Ashish Joshi, Adv.
Ms. Pallavi Kumar, Adv.
S oK e Mr. Divyam Agarwal, AOR

Digitally S\gﬁe by R
RAJA]
Date: 20. 2.14

Lz Mr. E. C. Agrawala, AOR

UPON hearing the counsel the Court made the following
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ORDER

Mr. Kapil Sibal, learned senior counsel, makes a statement
that the preference shares, that are reflected in the balance
sheet/financial statement of 2017-2018 of Reliance Reality Ltd.
will not be redeemed without the prior permission of Department of
Telecommunication (DoT).

Mr. P.S. Narsimha, leared Additional Solicitor General,
assures us that, on this statement being made, the No Objection
Certificate (NOC) will be issued within two days.

Copy of this order be served Dasti.

Contempt Petition are disposed of accordingly.

(MANAV SHARMA) (TAPAN KUMAR CHAKRABORTY)
COURT MASTER (SH) ASSISTANT REGISTRAR
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